IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
kkkkk
REVIEW APPLICATION No.42 of 1996
in
ORIGINAL APPLICATION No. 1114 2£ 1995,

.

-~ . DATE OF DECISION : 09-07-96.

M.Harindranath .. Applicant.

1. The Controller of Defence Accounts,
Sétunderdbat=odu vuz.
{(formerly i.e., Before 1.1.95
DCDA-i/c, Area BAccounts Office (CDAa}),
No.l, Staff Road, Sec'bad).

2. The Controller -of Defence Accounts,
506, Annasalai, Teynampet,
Madras-600 018.

3. The Controller General of Defence Accounts,
New- vBelnrkzYoR K. Priram,

Counsel for the Applicant : Mr. M.Harind:angth
N (Party-in-person)
Counsel for the Respondents : Mr. V.Rajeswara Rao,
Addl.CGSC.
CORAM: -

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

* kkkk
ORDER

Oral Order (per Hon'ble Shri R.Rangarajan, Member (Admn.)
Mr.M,Harindranath party-in-person was absent even

yesterday and even today when it was called. Mr.K.Bhaskara Rao,

learned counsel for the respondents was present. As the

applicant is not present, this RA is disposed of on the basis of

the material available on record.

2. The applicant in the OA has filed this RA for reviewing

the orders of this Tribunal dated 15-03-96 in the OA.
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3. In the whole review application no error in the
judgement has been pointed out. But number of issues have been
brought/%ﬂfthis RA which are not the matter for consideration at
the time of disposing the OA. As a matter of fact the applicant
himself argued his case on:the basis of which the OA was ordered
as per Jjudgement dated 15-03-96. Hence, the applicant cannot
raise new points now which are not agitated upon in the OA. As

stated earlier no error has also been pointed out by the

GFEJ-J-\'GIIL it llss Juu\_’clllclll—» VLl Ll 1S S vaw F R T B g L Y

4. In the first para of the affidavit the applicant
contends that relevant i%sues raised by him in the rejoinder
dated 14-02-96 have not geen considered. But a study of the
judgement will indicate that the contention raised by him have
been clearly spelt out in para-3 of the judgement. If some
contentions were left out he could have pointed out the same as
the judgement was dictated in the Open Court and the applicant
was personally present arguing his case. As the applicant was
present on that date whe& the Jjudgement was dictated in his
presence he cannot now say that his contentions were not looked
into. If his contention are not looked‘ into then and there
itself he could have argued his case including these contentions
which he now jgzkzéx’are incorporated in the rejoinder. But
reasons best known to him he has projected only those contentions
while arguing which He considered effective and need
consideration. From the above, it can be safely concluded that

the principle of natural justice viz., audi-alterum-partem has

been fully complied with.

5. In the result, the RA is dismissed as having no merits.

(R. RANGARAJAN)
MEMBER ( ADMN. )

No costs.

Dated : The 09th July 1996. ﬁhﬂﬂk;ﬁqge.
(Dictated in the Open Court) DR tST)
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R.P.NO.42/96 in 0.A.No.1114/95

Copy to:

1« Tha Controller of Refance Accounts, _
Nel, Staff Road, Sscunderabad - 500 009,
(Pormerly i.e.Before 1.1.95 DCOA=i/c,
' Ares Becounts Officex, (CCA)

No.1, Staff Road, §ecundersbad,
Sbo,"Anhasdlai, Teynampet,
Madras « 600 018,

-

3. The Controller Gensral of Defence Accounts,

West Bleck = V.R.K.Puram,
New Delhi = 110 066,

e mere ey ww meyenwjoswal Rad, RUOL.LL3C, UAT,Hyderabad.

S. One copy to Mr;M.“arindranath, Party in persan;
R/0 Gr.No.B=-126, DAD Qrs, Lekhanagar, Nsar Haruman
‘Trimulgherry, Secunderabad « 500 0186,

6+ One copy to Library,CAT,Hyderabad.
7« One duplicate capy:
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